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THE PAKSI MARRIAGE AND
DIVORCE (AMENDMENT) BILL.
1986

THE DEPUTY CHAIRMAN: Now, before
we take up the statement by the Foreign
Affairs Minister! we will dispose of one very
small formal item, that is regarding the Parsi.
Marriage and Divorce (Amendment) Bill
1986. Mr. Bhardwa;.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAJ): Madam, I beg to move
for leave to introduce a Bill further to amend
the Parsi Marriage and Divorce Act, 1936.

The question was put and the motion was
adopted.

SHRI H. R. BHARDWAJ; Sir. I introduce
the BilL

STATEMENT BY MINISTER

Re. Bilateral discussions at SAARC
meeting in Bangalore

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI): flon'ble Members will recall the
statement by PM on 19 November regarding
the outcome of the Second SAARC

Summit hel<j in Bangalore. In addition to the
meetings which were held in th, context of
SAARC, Prime Minister also exchanged
views with other Heads of State/Government
in Bangalore as well as during the retreat at
Nandi Hills. I had separate bilateral
discussions with Foreign Ministers from the
other SAARC countries.

In discussions with the Prime Minister of
Pakistan, a serious concern on their nuclear
weapon programme, assistance to terrorist® and
their, arms build-up was conveyed. Consequent
to the meeting between Prime Minister and the
Prime Minister of Pakistan, it was agreed that
the two countries would work out detailed
measures of cooperation in controlling illicit
crossing” drug trafficking, smuggling and
terrorism along the border. A meeting of the
concerned officials of the two Government at the
level of Secretary to Government would be held
at Lahore in the first week of December, 1986
for this purpose. It was also agreed that the
Foreign Secretary would visit Islamabad before
the end of the year to continue discussions with
his Pakistani counterpart on various aspects of
the normalisation process. This agreements,
notwithstanding the series of negative steps
taken by Pakistan, re-, fleets India's, earnestness
in promoting the normalisation of relations bet-
ween our two countries. Prime Minis-the Junejo
assured our Prime Minister that the trial of
hijackers would be expedited. We look forward
to concrete manifestations of Pakistan's re-
cognition of our vital concerns. This would
facilitate the process of normalisation of
relations.

Prime Minister also held extensive
discussions with the President of Sri Lanka,
Mr. J. R. Jayewardene. The Chief Minister of
Tamil Nadu was present in Bangalore and had
consultations with out Prime Minister. During
the discussions it wag reaffirmed once again
that the resolution of the ethnic problem in Sri
Lanka must be
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found on the basis of  a negotiated political
settlement without compromising the unity
and territorial integrity of Sri Lanka. It was
also agreed that every effort will be maae,
within the limits of the Sri Lankan Constitution,
to improve/modify the latest set of proposals
to try and meet Tamil aspirations to the
maximum extent possible. These refer especial-
ly to the question of link-age, the powers of
the Governors, the question of law and order
etc. Discussions were continued in
Bangalore  on November 18 between the Sri
Lankan Foreign Minister Mr. A. C. S. Hameed,
and tne Indian delegation consisting of Minister
of State Shri K. Natwar Singh and the Minister
of State for Internal Security Shri P.
Chidambaram. The package of proposals was
discussed further on November 19, when
Mr. Hameed visited Delhi for a day. Since this
draft was considered two days back on
Saturday, only yesterday night my colleagues,
Shri K. Natwar Singh, and the Minister of
State, Shri P. Chidambaram, have flown to
Colombo and are having discussion with
President Jayewardene this afternoon. They will
be coming back late tonight. The response of
the Sri  Lankan Government in this regard is
expected to b, conveyed shortly.

In Prime Minister'a discussions with the
President of Bangladesh, there was a general
review of developments in the bilateral
relations between the two countries since
President Ershad's visit to India in July, 1986.
It was decided to extend the mandate of the
Indo-Bangladesh Joint Committee on River
Waters by another six months, namely, upto
21st May, 1986. It was recognised that the
work of the Joint Committee of Exprets had
been carried out zt much toi slow a pace and
this should be completed in a time bound
programme.

The Prime Minister had a warm and
friendly meeting with the King of Bhutan
during the course of which there was en
exchange ii views on
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bilateral and international issues 0* mutual
concern. Prime Minister's tete-a-tete with the
King of Nepal was held in a cordial
atmosphere and contributed to closer
understanding and friendship between the two
countries. Prime Minister's talks with the
President of Maldives gave the opportunity of
reviewing progress in. our bhateral
cooperation since Prime Minister's visit to
Male in February and also on matters relating
to SAARC. The discussions with the Headg of
State of Bhutan, Nepal and Maldives helped
to enlarge the areas of mutual understanding
and to further strengthen the traditional friend-
ly ties that exist between India and these
countries.

THE DEPUTY CHAIRMAN; Clari-
fications by Shri M. S. Gurupada-swamy.

SHRI M. S. GURUPADASWAMY:
(Karnataka): The meeting of the Headci of
Governments is always welcome. In that
sense I look at the meeting of the seven
Heads of Governments of South Asia in
Bangalore.

It was a good decision that the SAARC
Summit had taken to establish institutional
infrastructure for future conduct (f activities
of &AARC It was a positive step. It was also
a positive step that all the vital issues
concerning thig region will he periodically
reviewed and decisions taken.

The atmosphere when the SAARC meeting
was held at Bangalore was not very conducive
and I had my own apprehensions about its
outcome because there were differences
between various Governments in irespect of
vital matters which could divide the SAARC
community. However, it was pleasing that the
Heads of Governments had been able to
maintain this semblance of unity of this
region and rreated a kind of atmosphere which
was necessarv  to reduce  ecrimony
controversy, and disputes which are
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fShri M. R. Gurupadaswamy] there. Having
said this, may I say that (vital issues have not
been settled at the SAARC meeting. I mean
the bilateral issues. The ethnic issue on Sri
Laniia remains intractable and the so-called
good offices of the Government of India have
not taken us far enough to bring about
settlement on this very vital question. Now,
the representatives of the Government of India
have gone to Colombo. I do not know what
message they are going to bring here. But my
fears are after the SAARC meeting, the
Government of Sri Lanka has not changed its,
stance towards the ethnic minorities. They are
indulging in ivolence, terrorism, uprooting of
innocent Tamili-ans killing of people and they
have not shown any sign of trying to under-
stand the situation, the psychology of the
Tamilians. The have not given any proof that
they are very keen in settling this controversial
matter. Sir, in this context, may I ask the
Minister what were the new proposals given
by the Sri Lankan Government? What were
the newness of it? I would like to know it,
because in the statement he has said
categorically that nothing will be done to
disturb the Constitution of the Sri Lanka. What
are the new things that he has' brought up? I
would like the Minister to throw some light on
this.

THE DEPUTY CHAIRMAN: I would request
the hon. Membere to be very brief in seeking
their clarifications, because there are about 10
or 12-Members who wanted to seek clarifi-
cations.

SHRI M. S3 GURUPADASWAMY: I will
be grief. I would like to know what are the
new proposals that he has brought up before
the Sri Lanka Government?

Next, Madam, about Pakistan. It is
unfortunate that the President of Pakistan did
not come to Bangalore. He has sent his Prime
Minister. I have no quarrel. I do not want to
make any comments, but if the president had
been there it would have
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been more useful, profitable to discuss with
him about the various things that are dividing
this country and Pakistan. For example, the
terrorism in the border areas, the training that
is being given by the Pakistan Government
and the rest of it. So I would like to know
whether any change is taking piace in the
approach the mood of pakistan after SAARC
meeting? I would like to know whether
Pakistan has conceded that they were not
harbouring any terrorists or giving any
training to the terrorists? I would also like to
know whether the Government of Pakistan
has assured us about the nuclear weapons. In
what way the Government of India would like
Pakistan, to assure in this vital matter and in
respect of supply of sophisticated arms by
America to Pakistan? How the Government of
India look at this question? that is the reaction
of the Government of Pakistan? (Time bell
rings) I would like my hon. friend to throw
some light on two or three vital matters which
I have raised.

SHRI CHITTA BASU (West Bengal):
Madam Deputy Chairman, I want to seek a
clarification pointedly on three aspects of the
statemens. The first point is Indo-Pak
relations. Now, from the statement, it appears
that the Government have been shifting
assessment regarding the bilateral relations
between India and Pakistan as for example,
the Brime Minister wag on record to say that
the relations between India and Pakistan of
late have not improved but deteriorated and
on the basis of that statement, I presume the
Government of India choose to postpone the
visit of our Prime Minister to Pakistan which
was itself kept long pending. Now on this
point, may I know whether during the
Bangalore session of SAARC or after the
bilateral talks betwefen the Foreign Ministers
of the two countries, the Government has
come to a conclusion that there has been a
reverse direction of the Indo-Pak relations and
whether
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the situation has improved instead of
deteriorating as mentioned by the Prime *
Minister? Secondly, in this connection,
whether it is also not the fact that Pakistan
sought to raise certain billateral issues on the
forum of SAARC and also beyond the forum
of SAARC which has contributed® ac-
cording" to me, to the further souring of
relations? Would the hon. Minister clarify the
position and the Government assessment in
that regard?

My second point relates to the development
or rather extension of mandate of Indo-
Bangladesh Joint Committee on River by
another six. months. Madam, the House is
quite aware that the sharing of Ganga water
between India and Bangladesh has all along
been considered to be strictly, exclusively a
bilateral issue. Now. of late, the Government
decision has taken it to such a position that
Nepal hag aiso been involved thereby trans-
forming a bilateral issue into a trilateral issue
and as far as we can understand the world
situation, many foreign coutries are also
interested in the matter of managing the waters
of the Ganga because oft their own interests.
That is there is every possibility of
inernationalisation of the dispute regarding the
Ganga water between Bangladesh and India*,

As a matter of fact, Bangladesh has sought
for the
internationalisation of the  dispute.

(Interruption).

THE DEPUTY CHAIRMAN: Please come
to your third point soon.

SHRI CHITTA BASU: My second point is
why under what circumstances,, on whose
advice and on what reference this Indo-
Bangladesh bipartite issue has been converted
into a trila-tral issue with the potential of
being an international issue? Whether the
hon. Minister is in a position to clarify it?

My third point is Mr. Chidambaram, whose
name has also been mentioned.. he is on
recordto  say in
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Madras that the proposal, which has lately
emerged after SAARC discussions and
discussion with you and Mr. Hamid, is of
improved variety. I do not know whether he is
in a position to tell the House and take the
House into confidence as to what is that
improvement in the package proposal?

Lastly, I would like to know whether the
Government of India would be continuing to
adhere to the stand for a political solution of
the Sri Lankan ethnic problem. All militants
groups of Sri Lanka should be associated
before finalising the package proposal.

SHRI V. GOPALSAMY (Tamil Nadu):
Madam Deputy Chairman, at the very outset, I |
condemn the varilating  oscillating  and
bungling policy of  this  Government to.
wards  the ethni, problem of Tamils in Sri
Lanka: You have com-pletel deviated
from the policy adopted by  Mrs. Indira
Gandhi, which was stated by one  other than the
President  of Sri Lanka, Mr. Jayewardene,
when he gave a press interview to India Today
some months back. The other day when the
Prime Minister made a statement, I sought a
clarification about the  proposals which were
stated by the Prime Minister to be good, that
is; fragmenting the eastern province into three
parts, which has not at all been accepted either by
the militants  or by the moderates, even by the
TULF. Under the guise of negotiations, when
they were  brought to Thimpu and when they
were continuing the talks, the Tamils of Sri
Lanka have  been continuously attacked. Even
today i Tamils in Sri Lanka face attacks,
shelling from the sea, strafing from war-planes
and also ground  attack. They have been thrown
into the death arena of annihilation and
decimation by the blood-thirsty — regime of Sri
Lanka. When the blood of Tamils is flowing in
parts of Jaffna, you have shaken hands with the
head of the racist regime whose hands are
tainted with the blood of Tamils.
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Mr. Foreign Minister, the visit of Chaim
Herzog from Israel was kept a total secret.
You have been continuously hoodwinked.
This Government has been continuously
hoodwinked and deceived by the Sri Lankan
Government. Mr. Chaim Herzog from Israel
has visited Sri Lanka. Also they have opened
a Special Interests Section attached to the US
Embassy. They are going to have a full-
fledged diplomatic mission. Pakistan pilots
are operating war-planes to kill our people
there. And Sri Lank, is getting arms from the
racist regime of Pretoria clandestinely. Even
after all these happenings, you are playing
into the hands of the racist regime there. What
for? To boost up the image of your Prime Mi-
nister as if you are trying to get success in the
accord or something like that. (Interruptions),
Yes, I have got the right to say it.
(Interruptions) T am not yielding. 1 have got
every right to express my view. This is a
democratic forum. (Interruptions) I am not
yielding.: You cannot pressurise me or
browbeat me. Madam, this is a very pertinent
question. You wish to- have friendship with
Sri Lanka at the cost of Tamils. That is why I
ask why you stated that the proposals were
good, which have been totally rejected by the
Tamils. At the same time, Madam Mr. Jaye-
wardene has declared, "Thi; is the last
opportunity I am giving. Unless you accept
these proposals, you will face war. " "There
will be war", he has declared. Then he came
to Bangalore, and you said the proposals were
good. Your High Commissioner has also said
that the proposals are good. Why are you
pressurising the Tamils? Why are you black-
mailing them? (Time bell rings) I would only
take two more minutes. Mr. Foreign Minister,
I would like to get a categorical, specific reply
for a specific question. What happened an the
8th November? Militant leaders were arrested
and detained tinder house-arrest in Madras. I
would
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like to know whether the External Affairs
Ministry, this Government gave instructions to
the Tamil Nadu Government because the
Chief Minister of Tamil Nadu has said, "It is
due to the direction of the Central Gov-
ernment'*. So you should put the record
straight, whether you gave instructions to the
Tamil Nadu Government to arrest those
persons on November 8. Again two days back,
wireless sets were seized from them \ and an
official from the Cential Government has
expressed his concern, that what happened in
Tamil Nadu has totally distressed the Central
Government. I would like to know from the
Central Government: what happened two days
back in Tamil Nadu, is it due to your
direction? Is it due to your compulsion? Mr.
Foreign Minister, you will be shocked to know
what Mr. Premadasa stated in Parliament in
Sri Lanka just two days back. He stated: "We
should be thankful not to the Government of
India but we should be thankful to the
Inspector-General of Tamil Nadu Police. " I
want to know whether Tamil Nadu is still on
the map of India or not, whether you are
running the Government or net. You are putt-
ing the blame on the Tamil Nadu Government
and the Tamil Nadu Government is putting the
bJawe on you. Why? And Premadasa says 'We
should be thankful to the Inspector General of
Police of Tamil Nadu'. Why? Because, when
they were arrested, and they were humiliated;
video cassettes were taken and they were sold
for a premium to Sri Lankan agents. And the
video cassettes had reached Sri Lanka too.
Four years ago when the militant leaders were
interrogated in the IGP's office, whatever
deposition they gave, their depositions and
their photographs appeared in the Sri Lankan
P~esg after a fortnight. I had said this on the
floor of the House because the Inspector
General of Police of Tamil Nadu Mr. Mohan
Doss, has become a Boria of Tamil Nadu. He
is a planted agent of Sri Lanka and ~ °*
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Mussad. That is why they say 'We are
thankful to the Inspector General of Police".
Therefore, 1 say even now whatever happens
in Madias it reaches their doors in no lime.
We have been betrayed. Therefore, I would
like to know from the External Affairs
Minister whether he gave instructions for the
November 8 episode and again for the episode
which took place two day, back. I want a
categorical answer from the Foreign Affairs
Minuter.

SHRI B. SATYANARAYAN RED-DY
(Andhra Pradesh): Madam Deputy Chairman,
the Minister stated in his statement about the
negotiations with Pakistan—

a serious concern on their nuclear
weapon programme, assistance to terrorists
and their arms build-up, was conveyed.
Consequent to the meeting..... it was agreed
that the two countries would work out
detailed measures of cooperation in
controlling illicit crossing, drug trafficking;
smuggling and terrorism along the border. "

I would like to know from the Minister
when this very important SAARC meeting
took place, whether there was an opportunity
to discuss with the Pakistani Prime Minister in
details the danger that is being posed towards
India. They have failed to bring to the notice
of the Pakistani Government the great danger
that is facing us. I would hke, to know from
the Foreign Minister whelher the issue of
American bases on Pakistani soil has been
discussed. Not only that. The United States is
clandestinely operating highly sophisticated P-
3 fighter planes from Pakistan under a secret
understanding between the two countries. |
would like to know whether this issue has
been discussed with the Prime Minister of
Pakistan and, if so; what hig reaction was,
whether our Government strongly condemned
it and whether our Government conveyed to
the Pakistani Government that it is an
unfriendly
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act, that it amounts to a declaration of war
against India. Did you bring this to the notice
of Pakistan?

Secondly, there was a proposal in the past
by Pakistan for a no-war pact and India
proposed a treaty of peace and friendship.
What happened to that? Nothing has been
heard of it, not a single word is said about it
either in this statement or in that meeting. One
proposal was by Pakistan for a no-war
declaration and the other proposal was by
India for a treaty of peace and friendship bet-
ween these two countries. What happened to
them?

Thirdly, under the Simla Agreement the
bilateral issues and other which are to be
decided bilaterally, by bilateral talks, need not
be taken to international forums. But Pakistan
time and again is taking the Kashmir issue to
the United Nations; whenever it is proper, it
wants to drag this issue to the international
forum. What action has the Government of
India taken on it? What the Government of
India is doing in this respect? Pakistan is
indulging in this kind of a thing time and
again and is raising bilateral issues in the
inter-national forums. Therefore, I would like
to know Whether this issue also has been
discussed with the Prime Minister of Pakistan.

Then, so far as Sri Lanka issue is
concerned, I would like to seek only one
clarification. We have been discussing some
concrete proposals given by the Sri Lankan
Government to solve the ethnic problem. On
the one hand, they are having discussions and
they want Indian intervention and they want
that India should take interest in solving this
problem and, at the same time they are killing
the innocent people in Sri Lanka. The army
has been posted against them and it is
launching attacks against the innocent people.
I would like to know whether the Prime
Minister has brought this to the notice of the
Sri Lankan President  and whether ha
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[Shri B. Satyanarayan Reddy]

has asked him to stop these killings, the
genocide on the Tamil people. Unless and
until this is done, I do not think that any
proposal will be accepted by the militants. I
do not think that this has as yet happened. Not
only that. (Time 'bell rings).

THE DEPUTY CHAIRMAN: Now, Mr.
Jaswant Singh.

SHRI B. SATYANARAYAN REDDY:
Madam, the Prime Minister of Israel has
visited Sri Lanka. Now, Pakistan and Sri
Lanka are the members of the Non-Aligned
Group and they are also members of the
SAARC. I would like to know whether the
Government of India has brought to the notice
of these Governments the latest developments
and asked Sri Lanka not to have anything to
do with Israel from whom they are getting
military assistance and are trying to have other
types of cooperation. Otherwise, what is the
meaning of their being the member of the
Non-Aligned Group? I do not think that the
Government of India has taken a serious view
of these things. Thank you, Madam.

THE DEPUTY CHAIRMAN; Now, Mr.
Jaswant Singh.

SHRI JASWANT SINGH (Rajas-than):
Madam Deputy Chairman, we have Spoken
earlier about bilateral issues dominating the
Second SAARC Summit. Now, it is only to
reamphasise an essential point that I would
like to say that unless India, as the only
country with borders adjoining all the other
member countries works out an effective
mechanism for resolving" bilateral issues,
they will continue to dominate SAARC and
my fear is—I hope it does not materialise—
thai some day perhaps SAARC itself may be
compromised. I will now come straight to my
clarifications.

First, about Indo-Sri Lankan discussions.
The Indo-Sri Lankan  dis-

[RAJYA SABHA]

Minister 280

cussion was sandwiched between post—and
pre-SAARC developments, on-the. eve-of
SAARC developments and the post SAARC
development, it is of thee developments. like
the arrest of the various Tamil refugees etc.
that dominated. Th, Prime Minister continued
to call hem refugees in his Press statement and
he did not call them aa terrorists and yet they
come for negotiations. Now, Madam, the pre-
SAARC development: you arrest all of them,
and the post-iISAARC development: you take)
away their wireless sets etc. etc. Really, this is
tantamount to the Government of India
playing its last effective administrative card
meaningfully to influence the situation. Now,
I also cannot help reflecting that all this has
really brought Indo-Sri Lankan relations to
possibly a very critical point and the Govern-
ment of India has actually played its last card
as far as resolving the ethnic issue in Sri
Lanka is concerned. Please allay that fear of
mine.

I will now come to the Indo-Pakis-tan
question. I am really perplexed by the
references to the Joint Commission etc.
because the honourable Minister's statement
would suggest that this is an Indian
programme for working out detailed measures
of cooperation in controlling illicit border
crossing drug traithcking, terrorism, etc. The'
statement itself reads as if this was a proposal
made by the Government of India, as if India
made this proposal to Pakistan. And, Madam,
then the Minister goes on to say that an
agreement was arrived at and this agreement
is despite the negative attitude of Pakisan,
which is a very worth while and a very
suitable gesture on the part of India. I am
really perplexed and I cannot understand
really as to who made this proposal. When a
direct question was asked of our Prime
Minister in Bangalore; "What do you have to
say about this proposal to Pakistan?" the
Prime Minister replied. "This is quite
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a good suggestion and a lot of techni. cal
details need to be worked out. " Therefore I
would like to seek a clarification from the
honourable Minister because facts do not seem
to be match ing his own statement or they do
not match what th, Prime Minister has said.
Therefore please clarify who actually made
this proposal. Is it the Government of India's
proposal which has been accepted by Pakistan
or perhaps, Pakistan made the proposal which
you have accepted, in which *case about what
proposal the Prime Minister was talking? We
know that the Prime Minister is given to talk-
ing through his hat; not all of us talk through
our hats. But what I would refer to is the fact
that all his really leads to a confusing
situation. Anyway, what are the technical
details to which the Prime Minister wag
referring; in his Press Conference in Bangalore
when he was dabbling in the situation? Before
I came to Bangladesh, I have three simple
questions to ask. The Prime Minister in
Bangalore has put forward a new thesis that
the three problems which confront Indo-Pakis-
tan relations now are Pakistan's nuclear
programme, Pakistani assistance to terrorism
and drug trafficking. Madam I recollect
repeatedly the Government of India coming
forward and saying that one of the difficulties
that we faced in Indo-Pakistan relating i
foreign bases in Pakistan. Therefore, am I to
understand from the Minister that the question
of foreign bases in Pakistan bas now
evaporated vanished?

Finally, I have to ask three clarifications on
Bangladesh, and then, Madam, I conclude. I
am not taking more than a minute. You talked
to the President of Bangladesh. Did you talk
about Assam-Bangladesh border fencing,
which has been pending for so many years
and which continues to bedevil Assam? Did
you talk about the Chakma refugees who
continue to come into India even till today,
which is a critical, boilng issue of Indo-
Bangladesh relating? Did you talk about
Moore Islands?
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Then, what i the point in coming up with
confusing coy phrases? In paragraph 5 of the
statement in reference to talks with the King
of Nepal there is a coy phrase used:

"Prime Minister's tete-a-tete.. "

In the Colling English Dictionary, "tete-a-
tete" means "a small sofa 'for two... " It also
goes on to define "tete-a-tete, " as a private,
confidential conversation, etc. This is a very
funny way of drafting—whoever has drafted
thig statement—because the Collins Dictionary
also goes on to say, and there is also a word
called... "tete folle, " which means 'scatter-
brain'. Are we to assume that the whole
foreign policy of the Government is so scatter-
brained that they cannot even draft statements
properly?

Thank you very much.

THE DEPUTY
Satya Prakash Malaviya.

CHAIRMAN: Shri
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SHRI M. A. BABY (Kerala): Madam
Deputy Chairman, the geopolitical position of
our country and other member countries in the
SAARC is of crucial importance in the geo-
political map, as all of us Know. So, only in
the back-drop of the overall developments in
the world today one, can look at the SAARC
meeting which we have recently had at
Bangalore. Madam, in this background,
firstly, I would like to get a clarification from
the hon. Minister whether they dicT seriously
discuss &bbut the involvement of foreign,
imperialist powers in our area, in aiding snd
abetting* various terrorist " forces, including
within our country. Recently two countries of
this South Asian Association for Regional
Cooperation, two member-countries, were
visited by the Defence Secretary 01 USA. I do
not want to call Him world burglar but if I go
by the activities of USA like attacking Libya,
attack, ing Graneda, and so. ong one has to
admit that a kind of world burglary is being
practised by US imperialism. He did visit two
countries. Now, did you discuss the outcome
of his visit to Pakistan? Again, going by the
activities 0? US imperialism, I woulcl like to
ask-. 'With what confidence and with what
illu_ sion of reliability did we receive Casper
Weinberger into our country? Did this issue
figure in Bangalore? We all understand that in
international diplomacy "we may have to
handshake even with those, whose hands are
blood, stalned, as has been emotionally
mentioned by my colleague. That is a kiM of
sacrifice in
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international diplomacy. But once we do that
sacrifice, we should see whether that sacrifice
could yield meaningful results commensurate ,
with the sacrifice that we make. In this context,
wifhout ignoring the minor achievements of
the SAARC meeting at Bangalore,, I feel that
the outcome of this SAARC meeting at
Bangalore is not commensurate with the
sacrifices that we have made by going and
sitting along witti people like Jayewardene
"and representatives of Pakistan? Madam, I
would also like to ask whether you could
concretely discuss with Pakistani authorities
regarding the kind of help that they are getting
from the United States of America, whether
they are entertaining the US bases in Pakistan
and whether they are allowing Pakistani soil,
as is fully known to us, to train terrorists who
are trying to wage an undeclared war against
our country.

Another important aspect which I would
like to gef clarified is regarding the economic
dependence of most of these countries, of this
region on Western powers. Almost all
countries of this region who sat in th, SAARC
at Bangalore, are dependent on Western
countries. We have been hearing something
about the South-South cooperation and things
like that. I would like to know whether apart
from discussing very vital and burning
political issues relating to this area, you could
discuss any aspect of economic cooperation
within this region so that the dependence on
Western powers could be lessened. Almost all
the countries in the SAARC meeting are.
economically  dependent on  Western
imperialism we know th, economic aid from
countries like America brings not only
economic aid but the other dreaded AIDS
also. From that angle also, I want to know
whether we could discuss something
concretely in relation to economic cooperation
among the countries of this region so that de-
pendence on the imperialist countries can be
lessened.
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir); Madam Deputy
Chairman, mention has been made here that
the Prime Minister has said tSiat our relations
with Pakistan have deteriorated. It ha$ also
been mentioned figfe, "Notwithstanding the
series of negative steps taken by Pakistan,...
but in inter, national relations, relations
between two countries can become smooth
overnight provided the parties behave
properly. So, I don't think there is any
contradiction in it that if Pakistan behaves
properly, we cannot improve relations with
Pakistan.

My specific question, Madam De. puty
Chairman, is with regard to the meeting that is
going to take place in December between our
Foreign Secretary and their Foreign Secretary
rgarding detailed mtasures of co-operation in
controlling illegal crossing, drug trafficking,
smuggling and terrorism along the border.
Madam, in Kashmir, consequent upon the
political change there and the impending
elections that are going to take place, I think,
we will have to give some priority to the
points to be discussed in the December meet-
ing. There are four or five very important
points—-illegal crossing, drug trafficking,
smuggling and terrorism. May I request the
hon. Minister, may I hope that he will assure
me that as a measure of priority, terrorism
wilTbe discussed first in the December
meeting so that we in Jammu and Kashmir
and in Punjab are spared the agonies of
terrorists in the impending elections that are
going to take place in Kashmir.

Madam, my second point is with regard to
the statement made by the hon, Prime
Minister in Bangalore. Mr. Junejo had said
that America was not giving any AWACS to
Pakistan, want to know whether the statement
with the Government of India? I want to
know whether the statement made by Mr.
Junejo is correct or the
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information available with the Government
of India is correct.

My third and the last point is with regard to
Bangladesh. I do not want to go into the
points that Mr. Jas-want Singh and the others
made. But I have got one small point. I was
amused to find that when Bengal was a
composite territory, we in Kashmir used to
have very good business relations with Eengal
for shawls. What is the position now? Now
the Bangladesh is are buying Kashmir shawls
in Jeddah and not importing from India. Will
the Government of India assure us that there
will be trade relations with Bangladesh? Apart
from the political aspect of it, I am talking" of
the trade relations. Have trade relations been
discussed with Bangls desh? Are the
Government of Indte in a position to have
trade relation?, with Bangladesh so that the
com modifies that we can supply to then? are
easily "available to them? Thank you.

SHRI ALADI ARTINA alias V.
ARUNACHALAM (Tamil NUdu): Madam,
this statement Seals about bilateral talks with
three countries— Pakistan, Sri Lanka and
Bangladesh. In this context, I would like to
thank the hon. Prime Minister for making his
earnest efforts to settle the Sri Lanka Tamil
iissues. Our Chief Minister also has co-
operated to the maximum’level to settle this
issue without further casualties. Unfortunately.
Mr. Joyewardene is still following an
obnoxious policy. He is not all co-operating
in the same spirTF with which the Tamil
leaders of  Sri Lanka are co-operating.
Madam, in the begining it was said that tfte
solution must be. found within the unity of Sri
Lanka. Now, the leaders of Tamil group have
come forward to find a solution keeping the
identity and tfie linguistic unity of Tamils
within the Union of Sri Lanka. This is a drastic
change, a revolutionary change on the part of
Tamil leaders. When the Tamil leader® have
relaxed their rigidity, when they
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have came forward to find a solution without
ramaging the unity of Sri Lanka, Mr.
Jaywardna ha; shifted his ground to destroy
the unity of Tamils by bifurcating the eastern
provinces into three divisions. Then, there is
another thing. Whatever he may say, still the
attack is going on. Madam on the one side
negotiations are going on and our hon.
Ministers are visiting Sri Lanka. At the same
time the attacks on the Tamils are also taking
place. 1 would like to know whether our
Government have taken any concrete steps to
stop the killing of innocent Tamils in Sri
Lanka. That is more important before we find
a permanent solution.

Madam, during the negotiations our Prime
Minister has spent more than six hours.
Really we have to thank him much for that. In
that discussion it has been reported by the
press that there is an identification of area.
We would like to know what that
identification of area is on the basis of which
you are going to find a solution. That is an
important thing.

Then, Madam, as quoted by my dear friend,
Mr. Gopalsamy Mr. Reddy and others, in the
press it was reported that the proposal given
by Mr. Jayewardene is very good, but
unfortunately Tamil Leaders are not
accepting. Madam it is a very damaging
statement. India is the mediating authority. It
is expected to keep quiet in giving its views
tfll we reach the last point. But it is reported
that the proposal given by Jayewardene is
good. I would like to know if it is a fact. If the
report is fals-, I will be very happy. If "the re-
port is genuine, I would like to know under
what circumstances and under what principles
we are saying Jaye-wardene's proposal is
good.

SHRI V. GOPAL SAMY: Because it is
given by Jayewardene, it is good.
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SHRI ALADI ARUNA alias V.
ARUNACHALAM: Madam, if we say that
the proposal given by
Mr. Jayewardene is a good for the the interest
of the Tamil people, when does it not amount
to say that the Government of India is
supporting the proposal of Mr. Jayewardene?
Does it not amount to say that the
Government of India is acting against the
interests of Tamils? We will not give room for
such things. That is why I want to have
categorical answer from the hon. Minister to
these things. With these observation Madam, |
concluded.
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SHRI VIiITHAJLRAO MADHAV-RAO
JADHAV (Maharashtra): Madam Deputy
Chairman first of all, 1 would like to
congratulate you because I am speaking for
the first time after you became the Deputy
Chairman. Secondly, I would like to
congratulate ..

SHRI V. GOPALSAMY; Mabharashtra):
affinity.

SHRI VITHALRAO MADHAV RAO
JADHAV: Our hon. Prime Minister has
always believed, in the settlement of bilateral
issues amicably, through peaceful means,
through negotiations. Now, the statement says
"In discussions with the Prime Minister of
Pakistan a serious concern on their nuclear
programme, assistance to trrorists and their
arms build-up was conveyed". In this
connection, I Would like to point out that
Pakistan has been supplied sophisticated
weapons by the USA. They have been
supplied with AWACS and other sophisticated
aircraft for spying and other purposes. They
have also stolen nuclear technology from other
countries. The USA has been helping them. I
would like to know whether these issues have
been discussed with Pakistan?

In the case of Sri Lanka also, we believe in
settling the problem through negotiations. This
has been our tradition. But we have been
reading in the newspapers that a number of
Tamils are being brutally killed. I would like
to point out here that a settlement cannot be
arrived at by only one side. Both sides have to
make afforts and co-operate. I would also
draw the attention of the hon.
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Minister to another disturbing development. Soon
after the SAARC summit, there was a news-item
to the effect that the President of Israel visited
Sri Lanka. It is crystal clear "X that. Israel and the
U. K. are supplying arms to Sri Lanka and they are
also sending their men for training the Sinhalese
in their attacks against the Tamils there. So, is it 2
P. MU interference in their internal matters or is
it international killing of the innocent
Tamils?

The seven countries which have participated in
the Conference, are the neighbouring countries. If
there are any bilateral issues, they should be
resolved through peaceful negotiations, only. If that
is not done, none of the countries can make any pro-
gress. So, it is better that all the bilateral issues are
resolved through peaceful discussions.

Coming to Bangladesh, some of the hon.
Members raised the issue, stating that some of the
innocent Bangta-deshies is found on the Indian
border have been killed. I would like to know:
whether- they are really innocent or they are the
trained terrorists who infilterated into our country.
What is the fact?

Then there is the Ganga water dispute, there is
the border dispute between India and Bangladesh. 1
would like to know whether these issues were
discussed or not. (Time hell rings). Madam our
party id the largest party in the House and after one
minute you are giving the bell. I am raising some
very important issues.

I agree that the peaceful negotiations, peaceful
settlement should be there. We are always liberal,
too much liberal, in understanding the problems of
others but others also should be equally Iibenal to
understand us. Tamil people are being brutally kil-
led. They are of the Indian origin. It is our moral
duty to help them and also help those who are
being killed in any othef party of the world. If
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they are not prepared to solve the matters
through negotiations, it will be a sheer waste
of time to talk to them about any settlement.
So, I want clarifications on some of these
issues.

SHRI V. NARAYANASAMY
(Pondicherry). Just one minute, Madam,
Thank you for having given me this
opportunity. I will confine myself to two
issuts. The hon. Minister, in his statement, has
stated that the package of proposals was
discussed furher On November 19. when Mr .
Hameed visited Delhi for a day.

I would like to know, what axe the
package of proposals because at the time
when the Bangalore summit was on the LTTE
Leaders had gone there? I would like to know
whether the LTTEE leaders had gone to
Bangalore whether their opinion was sought
for th, purpose of submitting the package of
proposals to Sri Lanka.

Secondly, Madam, 1 would like to
know  whether the Government is
thinking of just like imposing sane.
tion; against Sri Lanka if the negetia-
tiopg failed as we have been doing
in case of South Africa. Even two
dayg back in Jaffna more than 70 to
80 Tarnilians have been bomb-shelled
by the Airforce of Sri Lanka. I wou; d
like to have a categorical reply. If
th« negotiations failed .................

SHRI ALADI ARUNA alias V.
ARUNACHALAM. I think the hon. Members
view is that if the talks failed, the sanctions
should be imposed. Give stress on that.

SHRI V. NARAYANASAMY: What is the
Government's reaction on this? If the
negotiations failed, what will be the future
course of action that the Government is going
to take?

Referring to Pakistan, the hon. Minister
has stated that it was agreed that the two
countries would work out detailed measures
of cooperation in controlling illicit crossing,
drug trafficking, smuggling and terrorism
along the border.
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I would like to know whether any
preliminary agreement was arrived at and it
was signed between th~ two countries.

1 would like the hon. Minister to clarify
these points.
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SHRI NARAYAN DATT TIWARL
Madam Deputy Chairman, I am real-Jy very
thankful to the hon. Members for raising
many questions, serious questions regarding
policy and programmed formulation and also
seeking clarification on important matters. I
am one of those who believe that even good
questions help you in formulating policies
because these are sometimes suggestive
questions, leading questions—and I am
thankful to all the Members for thig type of
help. I would request you and all the hon.
Members—all are veterans here with
knowledge even in diplomacy and external
affairs—it is always difficult for a Foreign
Minister because he has to be very cautious
that the words that he utters should neither say
more nor say less. It is an axiom of all
diplomacy that diplomacy should not be
considered an art of the impossible; it is alwas
considered the art of the Possible. And
therefore 1 will seek the indulgence of the
hon. Members if. I would not be able to give
all the details which the hon. Members want
and which I  would myself have properlv
wanted as a private member if I would have
been in their piece. As a Foreign Minister,
thev would agree, I have to he a little cautkm-
and careful.

I must congratulate Mr. Gurupada-swamy,
my old colleague and friend...

SHRi SATYA PRAKASH MALA-
VTYA. Of the Praja Socialist Party.

SHRI NAftAYAN DATT TIWARI: Even
beyond that. Even today we are f-iends.

JfRTI SATYA PRAKESH MAt, -VTYA:
Then why did you sav "old"?

SBRI NATCAYAN DATT TIWARI: I
consider Mr. S, P. Maiaviya also as my old
colleague.

"What I would say is that during his
reference to the importance of SAARC, the
basic point he made is that SAARC leads to a
situation in which we even bilaterally,
reduce
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acrimony, controversies and disputes.
thit is the basis of it—. that even we
bilaterally we reduce acrimony dispu

tes and  controversies. As  Gurupada-
swamyji knows very well, SAARC has
a. b initio, from'the very beginning, rul
ed out bilateral matters being discussed
on or at the SAARC forum. It is not
a political organisation; it is  not a
political ~ association. = Therefore at  the
SAARC itself, at the SAARC forums,
no Dbilateral issues were discussed at
the planary session. Even though two
leaders made references to bilateral
matters, yet our Prime Minister did
not refer to them, respond to them,

being  Chairman, because the SAARC
procedures rule out any mention of
bilateral =~ matters'at SAARC  forums.
But  their being at Bangalore the
unique occasion of all the Heads of
State, SAARC Heads, being at Banga- .
lore, was |uilised for bilateral discus

sions outside the SAARC forum and
all these issues which 1 have referred
to in my statement were discussed at
discussions  held  bilaterally in  Benga-
lore, but on an individual basis'—two-
to-two, bilateral -

AN HON. MEMBER: Or one-to-one.

SHRI NARAYAN DATT TIWARI: One-
to-one means sometimes, that we discuss
one-to-one informally. Two-to-two means
you include the Foreign Minister also
sometimes. Of course, I would not claim it.
But if you say one to one; I exclude mysel
and say one to one.

Now, we did raise all the matters, mentioned
by honourable Members in - their queries with
the Pakistan Foreign Minister. In my talks with
the Pakistan Foreign Minister we mentioned all
those points which honourable Members have
raised here. No* Pakistan denied most of those
matters. They said, no, it is not true, it is not
true, this or that press report is not* true; they
denied. When we mentioned complaints
regarding help to terrorism which I have
mentioned in my. statement—drug trafficking,
smuggling, all that—then Pakistan
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inaae a proposal to the Prime Minister and
also mentioned about it to *me. When we
mentioned these facts and we alleged that this
is  happening, tnen  Pakistan suggested
that they were not doing this, they denied that
there were any training camps. Then rney
suggested that we could think of and

consider joint border surveillance
including control  of smuggling, drug
trafficking, bandits, dacoits, joint inspection
of areas, location of alleged camps and

training sites—because, Pakistan also had
complained regarding some camps being in
India but we were not told about the details—
and joint patrolling ot border areas.
Pakistan was willing to examine- any other
step proposed by India. When they made this
proposal—Iet us discuss this, we deny this
and we are prepared for joint border
surveillance and inspections— then we had
to respond and, then we agreed, let us -
discuss these matters in detail, because this
also involves technical matters which the
Prime Minister referred to. Therefore, we
agreed for this Lahore meeting in the first
week of December. Then other matters will
be discussed, you know what I mentioned in
my statement that the Foreign Secretary
would be visiting Islamabad to try for norma-
lization. Honourable Members will
recollect—Madm, yon wil] recollect— an
official stopover in Delhi in December,
1985 and then a six-point programme for
improving bilateral t'ons was agreed upon.
That is, the that President Zia-ul-Haq had
made Finance Ministers of the two countries
would meet in Islamabad in earl; January
to discuss expansion of trad? and economic
relations. They  had met and the outcome of
their discus sions is well known to the
House. They had decided that the  Defence
Secretaries of the two  countries would
meet for discussion on the Sia-chin glacier;
Foreign Secretaries  of the two countries
would meet in Islamabad in the third week of
Jaina-ary to continue discussions on a com-
prehensive treaty and discuss other
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corditifciice-buucung  measure*; touv Sub-
Commissions of  mao-rdiusti. -. *joint
Commission wui meet in Janu axy- ebniary
to finalize their worn; me lull Joint
Commission, at i'oreigu Ministers level,
would meet thereafter; the two sides would
work out an agreement undertaking not
to attack the nuclear installations of j
each other. A cultural agreement would
be signed between the two countries. We
both began implementation of this
programme. Suddenly, after two months, after
the Finance Minister's visit and our Foreign
Secretary's, while  this  process | was
going on according to th, six-point
programme, after the hijacking incident and
even before that, suddenly all this process
came to a standstill. So, following the
Bangalore discussions, now our Foreign Sec-
retary will visit Islamabad to  try whatever
is possible, from our point of view, to set the
negotiations back on the rails. That would
be our view. Therefore, I would say, let us
wait and see what happens at Lahore and
then what happens when our Foreign
Secretary visits Islamabad. Let us hope that
whatever negative trends  we had
witnessed in the past—of which I have
mentioned in my statement—will now De
reversed and something constructive may
come out. As far as priority is concerned, we
have to discuss terrorism and other matters
together because a terrorist sometimes is
also a  drup smuggler and he might be a
bandit also; sometimes it may happen. All
three go together. The first week of December
is just before us and let us take all these
three points together and let us see how far
Pakistan sticks to their offer. Let us see what
they have to say and then we will discuss.
Regarding Sri Lanka, with all humility and
respect I may say that I understand the
feelings, the deep emotions of our friends,
our colleagues. Some of the Members have
spoken about whatever is happening. I would
say that Government of India  has
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made its stand very clear. Prime Minister
himself has made this very clear. Whenever we
had exercised our good offices, we had made it
very clear to the Government of Sri Lanka that
bloodshed must be avoided. Now the
negotiations are in a very delicate stage. As I
said, there is no finality as yet. The contours are
there> the contour which the leader of the
AIADMK just mentioned, which Mr.
Gopalsamy just mentioned. What has been
agreed is, "Within the limits of the Sn Lankan
Constitution". Only that has been agreed to.

About the package, of course, it is a step
forward comoared to the stand that Sri Lanka
had taken a year back or two years back; it is a
step forward definitely.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Excuse me. During the
period of Mrs. Gandhi, "Constitution" was not
mentioned. Instead, what was mentioned was,
"Within the Union of Sri Lanka".

SHRI NARAYAN DATT TIWARI: Unity
and integrity of Sri Lanka.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: But not mentioning the
Constitution. The Constitution may be a unitary
one. How is at possible?

SHRI NARAYAN DATT TIWARI: Let us
see. What I must say is that I have specifically
mentioned the question of the linkage which
thehon. Members very well know, what the
linkage is. The powers of the Governor, the
question of law and order —all these points are
there. They are being discussed.

Now, one of my friends asked why Toreign
Minister was not there. I was Irasy at the Nandi
Hills. Simultaneously their discussions were
going on. I had the privilege of accompanying
the Prime Minister to the Nandi

[RAJYASABHA ]

(Railways) No. 4 Bill, 1986 300

Hills. Simultaneously discussions were going on
with Natwar Singhji and Chidambaramji down
at Bangalore. So, I could not be at two places at
the same time. Once the discus-j sions were
being held with Mr. Nat-war Singh, my
colleague, he had to take the thread forward in
other meetings. So, he was dealing with the
matter for three days continuously.

SHRI V. GOPALSAMY: May I interrupt
for a minute? Why did the Government
appreciate the proposals as good when the
proposals have been rejected by all sections
of Tamils? That was my question.

SHRI NARAYAN DATT TIWARI: I do
not know, 1 am not sure, because 1 have not
met all the Tamil militants. I would think
that if the hon. Member has that information,
it may be correct. But, I as Foreign Minister
cannot say that. I have to take all
precautions. I have to caution myself. If I say
"Yes", I agree, then...

SHRI V. GOPALSAMY. - Had the
Government taken the precaution, the
Government would not have stated like this.

SHRI NARAYAN DATT TIWARI: Well,
I think, my colleagues who are
negotiating...

SHRI V. GOPALSAMY; The point is
very simple.

SHRI NARAYAN DATT TIWARI: My
colleagues who are negotiating, are again
stopping at Coimbatore, Madras. They are
meeting, they are in touch with our friends
and with all other leaders who matter. This is
very delicate stage. I would beg humbly, in
all humility I would request that we must not
say any word
which would hamper the success of the
negotiation—that is my only prayer—
because all of us know that we

have a certain stake and what Is at
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stake. Therefore, wehave to be very eareful. |
would in all humility request all my friends.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: The query still remains
unanswered, whether or not the Government
said that the proposals of Sri Lanka were good,
whether it was stated or not.

SHRI NARAYAN DATT TIWARI: Well, I
have a little knowledge of grammar. You have
more knowledge. You know, if there is
something good; it could be better, and if there
is something better, it could be best.

SHRI V. GOPALSAMY. Rut there is a
difference between bad and good.

SHRI NARAYAN DATT TIWARI: Well, 1
know; my friend, Mr. Gopal-samy does not
look everything as
bad, but sometimes he agrees that it is good
also, it could be good also. Again, regarding
law and order, my
able 'colleague, Minister of State, Mr. Natwar
Singh, on the H1Si of November, has already
clarified that the action of the 8th of November
was taken by the Government of Tamil Nadu as
a law-and-order issue. He made it very clear.
Then again, in all of today's newspapers it is
mentioned that the Home Ministry has
expressed surprise over this matter.

SHRI V. GOPALSAMY: The other matter,
t'ne second episode is about the seizure of the
wireless sets. That was my question.

SHRI NARAYAN DATT TIWARIL: Of
course, I would not like to impinge upon the
jurisdiction of the Home Minister. But I am
infoimed that this is not so. It does not come
within the purview of the Ministry of External
Affairs. 1 would not impinge on what is
appropriately the jurisdiction of the Home
Ministry'. But am informed that it was not so.
They did not have any consultation in this
regard.

[24 NOV. 1986]
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SHRI V. GOPALSAMY:: Thank you very
much. That answer, 1 wan-
ted.

SHRI NARAYAN DATT TIWARI: Now,
as far as Bangladesh is concerned, it could
not be possible to negotiate all the bilateral
problems within the snort span of time that
we had. Negotiation is a continuing process.
There are different Minister or delegations
going to Bangladesh and their Ministers or
delegations coming to us. Ther, are different
Ministers or dele-would not claim that we
discussed all problems at Bangalore- It was
not possible, but certainly as mentioned by
me this waters issue was discussed
bilaterally and the expert group was given
six months more to come out with fresh
proposals. What Chatu-ranan Mishra Ji said
is more important. What 'he mentioned is
that in Bihar there are big rivers which bring
silt, and floods all the time from Nepal.
Since, I come from Ut-tar Pradesh, I know
Uttar Pradesh has tlie same problem. The
Government of india has been talking to
Nepal on this matter on a bilateral basis.
Therefore, it is not only a question of Ganga
waters, it is also a question of Bihar, Uttar
Pradesh and West Bengal so that there could
be ultimately an ecological and environ-
mental programme of cooperation between
Nepal and India covering all these matters.
This should mean a mass've afforestation
programme by Nepal also. Nepal's proposal
is that we should consider all these, not one
project of Ganga waters. They mutual
benefit. It is not a question say that we
should first agree that we shall have projects
on the basis of of trilateralisation or
internationalisa-tion. It is a question of our
agreeing with Nepal for having common
projects for which mutual benefits will «o
both to Nepal and India. That is their
proposal. We have to think seriously
whether we want any progress in this regard
or not. It !s not a question «f Ganga waters
alone. When trie proposal came the question
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was whether or not we can have re. servoirs to
augment waters at Farak-ka Barrage. Then this
question came up. So, I would like the hon.
Min-| lister to consider this issue whether we
are mentally prepared to have such a dialogue
with the Nepalese Government so that we could
harness all the rivers for our own and their
flood protection, to fight silting. That is the
Nepalese stand.

Now, Indo-Nepal Joint Commission is
going to be set up. That was the decision
taken during Rashtrapati Ji's visit to
Kathmandu and the modalities are being
worked out. I think the Joint Commission
will be appropriate for discussing many
bilateral, eaonomic and other issues
between India and Nepal.

Regarding other matters with Ban-
gladesh, as I said, there are other forums
also and we. will utilise all those formus
for discussions with it.

I think I have dealt with most- of the
points substantively. I am very thankful to
all the Members for giving me a
sympathetic hearing.

SHRI ALADI ARUNA alias V.
ARTMACHALAM: The hon. Minister
stated that no instruction was given by the
Centre to arrest the Sri Lanka Tamil leaders
in Tamil Nadu, but our Chief Minister has
clearly stated to the Press that they were
arrested because of the instructions for the
Centre. This is for the information of the
the House. (Interruptions)

THE DEPUTY CHAIRMAN; The
House stands adjourned for Lunch till 3. 15
P. M.

The House adjourned for
Lunch at twentyfive minutes past
two of the clock.

The House reassembled after lun«h at
eighteen minutes past three of the clock. The
Vice-Chairman (Shri G. Swambiathan) in the
Chair.

The Appropriation (Railways) No. 4 BUI,
1986—contd.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now we, will take up
discussion on the Appropriation (Railways)
No. 4 Bill, 1986. Dr. Bapu Kaldate.
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